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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 213 of 2026

Mansharam

..... Petitioner(s)

Versus

State Of U.P. Thru. Prin. Secy. Panchayati Raj
Deptt. Lko. And 7 Others Respondent(s)
Counsel for Petitioner(s) . Ram Rg Ojha, Shohit Singh
Counsel for Respondent(s) . C.S.C., Mohan Singh
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Heard learned counsel for the petitioner, learned State Counseal for
State respondents and Shri Mohan Singh, learned counsel for Gram
Pradhan, District Ambedkar Nagar.

2. The order dated 26.07.2025 for recovery of certain dues from Gram
Pradhan and others was put to challenge by Village Pradhan (respondent
no.6) by means of Writ C N0.8329 of 2025; Nisha Verma vs. Sate of U.P.
& Ors. and by other persons by means of Writ C N0.8397 of 2025;
Santoshi vs. Sate of U.P. & anr., wherein interim orders have been
passed staying the recovery. Now in spite of the stay, the petitioner wants
that further action be taken against the concerned persons. These are
matters to be seen purely by the concerned executive authorities and it is

not for the court to conduct an enquiry against individual officers.

3. With the aforesaid observations, the writ petition is disposed of with

liberty to the petitioner to approach the concerned higher authorities.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
March 10, 2026

Arnima
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